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THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) (a)
The Water Supply, and Sewage Dis-
posal Undertaking of the Delhi Muni-
cipal Corporation intends to conduct
survey of drinking water facilities in
Delhi villages,

(b) The survey is likely to be com-
menced ‘during 1969-70.

(c) It will take about 2 years to
complete the survey and to prepare a
comprehensive scheme.

Development rebate for Textile
Industry

126. SHRI HARDAYAL DEVGUN:
Will the Minister of FINANCE be
pleased to state:

(a) whether the Textile Industry
have requested the Government to
accord the industry ‘Priority Indus-
try” treatment for income-tax purpo-
ses and to allow higher rate of deve-
lopment rebate;

(b) if so, whether Government have
agreed to the request of the Textile
Industry;

(c) if so, the details thereof; and
(d) if not, the reasons therefor?

THE DEPUTY-PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) Yes, Sir. Such
a request has been received from the
jute and cotton textile industries.

(b) No, Sir.

(¢) Does not arise.

(d) Government did not find it pos-
sible to accede to these requests hav-
ing regard o all relevant factors in-
cluding considerations of revenue and
the fact that 1oan assistance is being
extended to these industries for financ-
ing the acquisition of plant and machi-
nery.
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Government Quarters in R. K. Puram,
New Delhi

127. SHRI HARDAYAL DEVGUN:
Will the Miflister of WORKS, HOUS-
ING AND SUPPLY be pleased to
state:

(a) whether it is a fact that about
8,000 Government Quarters in R. K.
Puram, New Delhi are lying vacant
for the last 2 years;

(b) if so, the loss in revenue being
suffered by Government as a result
thereof; and

(c) the reasons for not allotting
these quarters to Government em-
ployees who are entitled for such ac-
commodation?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL
SINGH): (a) to (c). Only about
40 quarters in Sector XII, R. K, Puram
remains to be allotted as the Munici-
pal Corporation of Delhi hag shown
its inability to ensure water supply to
these quarters during the summer
months. It is expected that the Cor-
poration would be in a position to
supply water to thes equarters by
September-October, 1968, after which
the quarters will be allotted to Gov-
ernment servants.
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Krishna Water Dispute

129. SHRI ESWARA REDDY:
SHRI K. SURYANARAYANA:
SHRI RAM AVTAR SHARMA:
SHRI SHIV KUMAR SHASTRI:
DR. SURYA PRAKASH PURI:

Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) the further efforts which have
been made by the Centre to resolve
the dispute between Andnra Pradesh.
Mysore and Marashtra over the shar-
ing of Krishna river waters;

(b) whether these
yielded any results; and

efforts have

(¢) it not, the further steps which

Government propose to take to find
an early solution to the dispute?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) to (c). As the disputes
in respect of the Krishna and Goda-
vari rivers could not be settled by
negotiations, steps are being taken to
refer these disputes to tribunals under
the Inter State Water Disputes Act,
1956.
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